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RAJYA SABHA 

Friday, 24th February 1956 

The House met at eleven of the flock, MR.  
CHAIRMAN in the Chair. 

RESOLUTION   RE.    APPOINTMENT 
OF  A COMMITTEE  TO  ENQUIRE 
INTO       CONDITIONS      OF   RE-

FUGEES   FROM      EAST   PAKISTAN. 

SHRI SATYAPRIYA BANERJEE 
<West Bengal): Mr. Chairman, it is 
•with a degree of melancholy and with 
a heavy heart that I rise to move the 
Resolution that stands in my name. I 
say so because today's paper has 
brought the tragic news that on 
account of the hartal that is going 
on in Calcutta today 350 of my com 
rades ............. 

SHRI BHUPESH GUPTA (West Bengal):     
450. 

SHRI SATYAPRIYA BANERJEE: •450 of 
my comrades who have been lighting for a 
cause, which was up-Tield by the Congress 
for more than forty years and which has now 
been betrayed by it, have been arrested. 

ME. CHAIRMAN: Let us come to the 
Resolution. 

SHRI SATYAPRIYA BANERJEE: 1 am 
coming to it, Sir. I again say •with a heavy 
heart and melancholy interest that I rise to 
move the Resolution that stands in my name. 
The Resolution runs thus: 

"This House is of opinion that 
Government should immediately appoint a 
Committee consisting of members of both 
Houses of Parliament to enquire into the 
conditions of the refugees from East 
Pakistan and make suitable recom-
mendations for their speedy rehabilitation." 

Sir, at the outset I will put before you what 
Gandhiji told in July 1947, 
126 RSD—1 

just on the eve of the partition of India and the 
division of Bengal and the Punjab. He said in 
his prayer meeting on July 21, 1947: 

"My friends ask whether those who 
being mortally afraid or otherwise leave 
Pakistan will get shelter in the Indian 
Union. My opinion is emphatic on the 
point. Refugees should get proper shelter in 
the Union. The friends again ask as to what 
will happen about land and buildings, if 
any, left in Pakistan. I have said repeatedly 
that the State should pay the present market 
price of the land and buildings." 

I would ask the hon. Minister in charge to 
remember these words of the Father  of the  
Nation. 

Pandit Jawaharlal Nehru on that fateful day 
of 15th August 1947—I will not call it a 
memorable day—said: 

"We think also of our brothers and sisters 
who have been cut off from us by political 
boundaries and who unhappily cannot share 
at present in the freedom that has come. 
They are of us and will remain of us what-
ever may happen, and we shall be sharers 
in their good and ill fortune alike." 

The late lamented Sardar Vallabh-bhai 
Patel also on the very same day gave a 
message in the following words: 

"Our hearts naturally go out to those who 
were of us and with us so long but who are 
now to be separated. Few can realise the 
bitterness and sorrow which partition has 
brought to those who cherished its unity but 
lived to fashion its details. But let not our 
brethren across the border feel that they are 
neglected or forgotten. Their welfare will 
claim our vigilance and we shall follow 
with abiding   interest their   future in the  
full 
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hope and confidence that sooner than later 
we shall again be united in common 
allegiance to our country." 

This is about nine years ago. The President in 
his address the other day made a reference in 
paragraph 4. sub-paragraph 2 as follows: 

'The exodus of population from East 
Pakistan into India has lately increased in 
numbers and causes us much concern. This 
is a human problem of great magnitude, 
with tragic significance to large numbers of 
people. The State of West Bengal, already 
heavily burdened, has to shoulder this 
additional burden. My Government will 
continue to hope that the Pakistan Govern-
ment will take appropriate measures to 
alleviate the circumstances which lead to 
this exodus." 

As if his own Government, the Indian Union, 
has got nothing to do in the matter. 

The highest in West Bengal, I mean the 
pious and devout Christian, the Governor of 
West Bengal, Dr. Harendra Coomar 
Mookerjee, in his address said: 

"The refugee problem continues to give 
anxiety to my Government. The heavy 
influx of migrants from East Pakistan 
continued unabated in 1955. The total 
number of persons arriving during 1955 
was 127,799 against 81,074 in 1954. There 
are now 2-4 lakhs of refugees in camps as 
compared to 1'4 lakh in the previous year. 
According to the latest estimate, the refugee 
population in West Bengal is nearly 30 
lakhs. 

The problem of rehabilitation of refugees 
continues to tax the resources of my 
Government to the utmost.*' 

And the next highest in West 
Bengal, the Chief Minister, Dr. 
Bidhan Chandra Roy, says..................... 

DR. B. C. GHOSE (West Bengal): Not the 
next highest, but the highest. 

SHRI SATYAPRIYA BANERJEE: I stand 
corrected. He says in his budget statement, on 
page 22: 

"In the midst of all this progress 
and activity there is one thing 
which is a constant source of worry 
and provides cause for continuous 
anxiety. I am referring to the 
influx of refugees from East BengaL 
The influx not only continues but 
is increasing. By way of grants and 
loans we spent 54 crores, 36 lakhs: 
up to the end of 1954-55. While 
we have been able to grant rehabi 
litation benefits.................. " 

—mark the words, Mr. Khanna, "re-
habilitation benefits" not rehabilitation  
proper— 

" -----to    as    many    as    1,590,000 
persons, there are today more than 237,000 
persons in various camps, including relief 
camps, colony camps, transit camps, 
worksite camps and permanent liability 
camps. The problem is tremendous, heart-
rending and looks like a never-ending one. 
The Almighty alone knows when it will 
come to an end." 

But I know Dr. Bidhan Chandra Roy-is 
mightier than the Almighty in West Bengal, 
whose aid he has unnecessarily invoked in his 
budget statement. 

The Government of India as well as the 
Government of West Bengal have failed, 
miserably failed, ignominious-ly failed in the 
task of rehabilitation of refugees from East 
Pakistan. This is not my statement. In a letter 
addressed by Shri G. V. Pillay, Deputy 
Secretary to the Government of India, to the 
Rehabilitation authorities in the different 
States, he says: 

"I am directed to say that the Committee 
of Ministers who looked 
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into the question of rehabilitation of 
displaced persons had observed that the 
rehabilitation of displaced persons from 
East Pakistan was not satisfactory." 

Gandhiji, Jawaharlal, and Vallabhbhai Patel 
referred to it in 1947 and in the year of Grace 
1955, 29th of April, the Deputy Secretary to 
the Government of India writes as follows: 

"The rehabilitation of displaced persons 
from East Pakistan was not satisfactory." 

The Committee, therefore, recom 
mended that in future there should be 
more careful planning of the schemes, 
proper selection of sites and person 
nel" and so on and so forth. That 
is the record of the Union Government 
as also the State Government in the 
matter of rehabilitation of the refu 
gees. The Union Government and 
the State Government gave the 
people no dlear idea as to what they 
meant by rehabilitation. They adopt 
ed a policy of drift. They perhaps 
thought that granting of money to 
the refugees without ascertaining 
whether they got the full money at 
all or how they spent it was rehabi 
litation. But rehabilitation accord 
ing to us, means three things. 
They are, providing every refugee 
with a shelter—a suitable and 
hygienic shelter—getting an 
employment for every refugee so that his 
earning may be sufficient to maintain his 
family and to provide education to the 
children, and integrating the lives of the 
refugees with the general social life of the 
country. These are the three component parts 
of what one should understand by rehabilita-
tion. In almost all cases, measures which have 
been taken for rehabilitation up-to-date have 
been more or less relief and not rehabilitation. 

It is said that there is no land in West 
Bengal—there is paucity of land. I will refer 
Shri Khanna to an article which appeared in 
the Jugan-tar of Calcutta, on the 14th of May, 
1954. The article is rather backdated.    Still it 
holds good even now, 

because the lands have not evaporated. He 
says in the article "rrf^j Sfj^ which in English 
means "These days will pa.;s over." He says 
that there are about six hundred thousand 
acres of land available in West Bengal even 
now. Out of these, about 150 lakhs of acres 
have been utilised by the refugees. 450 
thousand acres still remain available. 
Therefore, the claim of paucity of land in 
West Bengal which the Union Minister 
always hammers upon us is not based upon 
facts. 

THE MINISTER FOR REHABILITATION 
(SHRI MEHR CHAND KHANNA): Who is the 
writer of this article? 

SHRI SATYAPRIYA BANERJEE: You 
will be astonished if I mention the name. He 
is Shri Hironmaya Banerjee, ex-
Commissioner of Relief and Rehabilitation of 
the Government of West Bengal. Now, 
because he felt for the refugees, he has been 
transferred elsewhere. 

SHRI MEHR CHAND KHANNA: It is an 
uncharitable remark, I beg to submit, Sir. 

SHRI SATYAPRIYA BANERJEE: Bat it is 
none the less true; Satya-meva Jayate. 

Sir, that is the verdict of one who was in 
charge of relief and rehabilitation for very 
many years. Therefore, the question that there 
is paucity of land in West Bengal is a myth. It 
is a figment of imagination of the Union 
Minister in charge of rehabilitation even then 
he is adamant insistent and persistently 
insistent to send the refugees outside West 
Bengal. Here I may quote what the 
Committee of Ministers for the Rehabilitation 
of Displaced Persons in West Bengal 
reported: 

"The rehabilitation of East Bengal 
displaced persons in States outside West 
Bengal has presented several difficulties 
and we are convinced that, except in 
respect of the Andamans,  efforts in  this 
direction 
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any substantial results. We have, therefore, 
to find ways and means of resettling these 
persons in West Bengal as best as possible 
under the circumstances." 

This is in page 35 of the Report and in page 
46 of the Report, they say: 

"Experience has shown that large scale 
rehabilitation of East Bengal refugees in 
these States is not possible and we do not 
think the question should be further 
pursued." 
This was the deliberate opinion of the 

Committee of Ministers for the Rehabilitation 
of Displaced Persons in West Bengal. 

SHRI JASPAT ROY KAPOOR: (Uttar 
Pradesh):    And you agree? 

SHRI SATYAPRIYA BANERJEE: These 
sentences are there. 

SHRI JASPAT ROY KAPOOR: Therefore, 
there is no need for us to do anything. 

SHRI SATYAPRIYA BANERJEE: How 
does that follow? But they have gone back. 
That is my whole grievance. They have gone 
back upon what the Committee of Ministers 
said. 

In this connection, while I am dealing with 
the problem of sending East Bengal refugees 
outside West Bengal, I had the honour on the 
28th of January this year to lead a mass 
deputation of not less than five thousand 
refugees to the hon. Minister in charge of 
Rehabilitation, Shri Khanna, who was then 
sitting at a conference with the Ministers of 
other States to finalise the schemes of transfer 
of refugees to these States. I sent in a request 
to see some of us and to hear what those 
affected had got to say with regard to it. He 
said, "We are now meeting in a conference 
and I have no time." I said, through the Police 
Officer who came to me, that we would wait 
till the conference was over and then meet. 
Curiously enough some   time   after,   the   
police    officer 

came and said to me that the Rehabilitation 
Minister was not there. I said to him that he 
fled away seeing a mass deputation of five 
thousand refugees. They were very peaceful. I 
asked them to go home. They went back as 
peacefully as they came. I do not know what 
happened to Shri Khanna. A Minister who is 
afraid of facing the refugees is not, to my 
mind, worthy of the post which he has the 
honour and privilege to occupy. 

Sir, the refugee problem is difficult but can 
be solved. It has been solved in West 
Germany to the satisfaction both of the people 
of West Germany and the refugees 
themselves. Seventeen per cent, of the 
population there is refugees and here only a 
very small proportion of the whole population 
is refugees. What have they done? 1-3/4 lakhs 
refugees are given employment in different 
industries every year. Here, only 37,000 got 
employment through Employment Exchanges 
during the last seven or eight years. There, by 
1952, 35 per cent, have been permanently 
rehabilitated; 45 per cent, are on the way to 
permanent rehabilitation and 20 per cent, are 
not yet rehabilitated. I do not know how many 
have been rehabilitated in West Bengal of the 
refugees who have come from East Pakistan. 
In West Germany Rs. 505 crores have been 
spent in constructing 30 lakh new houses and 
another 12 lakh houses are being built. Here 
the Government have built 13,000 houses and 
have given loans for building 2J lakh houses. 
The total comes to Rs. 13 crores, 34 lakhs. Rs. 
505 crores on one side and Rs. 13 crores on 
the other. There the Rehabilitation Minister is 
ABC. and here the Rehabilitation Minister is 
Mr. Mehr Chand Khanna. There they have set 
up a central refugee bank with branches—here 
they have a refugee finance administration 
which moves very slowly. 

SHRI MEHR CHAND KHANNA: What is 
this Rs.  505 crores? 
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simply giving a comparison of what the 
people of West Germany and their 
Government have done with regard to 
rehabilitation of refugees there, which is of 
vaster magnitude, with the rehabilitation here. 

Now, I come to the tenement scheme. In 
thirty minutes, it is not possible to deal with all 
problems, but still I will try to do it. The tene-
ment scheme is a new idea to appease, not 
only to appease, but to satisfy the big 
landlords of Calcutta, in and around it. You 
know there are the Bapuji Nagar and Poddar 
Nagar. There they have built huge structures to 
deprive the refugees of the houses that they 
have built with their money, with their energy, 
with their sacrifice of everything that they had, 
and they have been asked to vacate them and 
occupy these tenements, one single room, very 
very narrow, unfit for human habitation. Here 
is a memorandum submitted by the Secretary 
of the Resistance Committee, Shri Mookerji. I 
have no time to read the whole thing; so I will 
place it on the Table of the House. Let not the 
name 'Resistance Committee' frighten the hon. 
Minister. He need not be frightened. They are 
very very peaceful. May I know from the hon. 
the Rehabilitation Minister how many 
landlords offered to the State Government 
their lands for the rehabilitation of the 
refugees. I am told that 30,000 to 40,000. 
Now, the Government have suspended the 
acquisition of land. Why? Because the 
landlords, if the Government acquires the land, 
get less price, whereas, if they sell to the 
refugees direct, they get a higher' price. May I 
know what prevents the Government from 
acquiring the land for the benefit of the 
refugees? Thirty thousand to forty thousand 
acres of land were offered to the State but 
were refused. This is the state of things going 
on. Then, Sir, the condition of refugees in 
worksite camps beggars description. One has 
to see it to believe it. I will come to it later  on. 

Then, I have got to say a few words about 
the Rehabilitation Finance Administration 
also. Corruption is going on everywhere, and 
therefore this is also no exception. Here I have 
got some list. One Sri Adhir Ranjan De, an 
Investigator in the office of the Controller, 
Refugee Relief and Rehabilitation, took 
courage in both his hands and exposed the 
shameful corruption, favouritism and nepotism 
of the higher authorities and reported from the 
files with documentary evidence how business 
loans were sanctioned and advanced to the 
relatives, friends and non-refugees and more 
or less Rs. 50,000 was thus practically lost to 
the State Government. The then Law Officer 
of that Directorate, Sri M. Gupta, commented 
as undei in this connection: 

"I have carefully gone through the careful 
report of Sri A. R. De, I.O., dated 7th May 
1954. It reveals a gloomy picture of the 
manner in which business was carried on by 
the Board. It is also strange that • on the face 
of facts the Board was induced to sanction a 
loan of such huge amount of Rs. 5,000 by 
undue interest being shown by a particular 
member of the Board named in the report 
mentioned above at the expense of normal 
decency and normal course of priority." 

The gentleman from whose article I quoted a 
few minutes back also commented on the 7th 
June 1954 as under: 

"I think a copy of the Investigating 
Officer's report together with the comments 
of Law Officer should be sent to Chairman, 
R. & R. B., for  information." 

But nothing was done; because he was honest, 
he was' suspended and his case is still hanging 
fire. This is a sample of how the 
Rehabilitation Finance Administration's 
affairs are being carried on in West Bengal. 

Now, one word with regard to the 
administration  of    the    Ministry    of 
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in West Bengal. You will be astonished to 
know that those who can bring about a split in 
the refugee ranks are promoted. Could you 
imagine a gentleman with very little 
educational qualification being promoted to a 
very high post, in fact to be put in charge of 
the whole Department, simply because he was 
successful in bringing about a split fai the 
refugee ranks? That is not the way to 
rehabilitate the refugees. The refugees are 
united like a solid ixck. There is no power on 
earth, not even the big officers of the 
Rehabilitation Department—even if they try, 
they will fail—to create a split among the 
solid phalanx of the refugees. But yet this is 
being attempted, and I would request the hon. 
Minister in charge of Rehabilitation to look 
into this. I told him in private, but nothing 
seems to have been done. Therefore I say this 
before the House, so lhat the Members here 
may know it. 

581^ my Resolution is very simple. 
It only seeks to appoint immediately 
a Committee of Members of both the 
Houses of Parliament, whose duty it 
would be to enquire into the condi 
tions of the refugees from East Pakis 
tan and to suggest suitable measures 
for their speedy rehabilitation. The 
Members of the Parliament are not 
only their masters but also co 
workers. Therefore, there is no reason 
why they should not allow a Commit 
tee to be formed to enquire into the 
conditions of the refugees, and natu 
rally in the course of that enquiry, an 
enquiry into the working of the Reha 
bilitation Department will have to be 
made. Rehabilitation is everybody's 
case. The Government and the Oppo 
sition want rehabilitation, but the 
question is how? After eight years of 
trial it has been found that they have 
failed according to their own confes 
sion. Let the Members of Parliament 
enquire into the whole affair and sug 
gest suitable measures for their 
speedy rehabilitation. This is a very 
simple demand, and I think that with 
all the goodness that Mr. Khanna is 
endowed with_____  

SHRI MEHR CHAND KHANNA: I tninlc 
it is a doubtful proposition. 

SHRI SATYAPRIYA BANERJEE: 
.----- he will agree with this innocu 
ous Resolution of mine and help the 
cause of rehabilitation of the refugees, 
a cause which is so dear to his heart. 

MR.        CHAIRMAN: Resolution 
moved: 

"This House is of opinion that 
Government should immediately appoint a 
Committee consisting of members of both 
Houses of Parliament to enquire into the 
conditions of the refugees from East 
Pakistan and make suitable 
recommendations for  their  speedy  
rehabilitation." 

SHRI J ASP AT ROY KAPOOR: Mr. 
Chairman, today I want to speak as 
one who had once been a Bengali. 
For, I had been as such for not less 
than 16 years. Sir, today I have heard 
one of the most disappointing 
speeches............  

SHRI SATYAPRIYA BANERJEE: Not 
unexpected. 

SHRI J ASP AT ROY KAPOOR: Most 
disappointing. Mr. Satyapriya Banerjee started 
with the remark that he is speaking with a 
heavy heart but I did not anticipate that he was 
going to speak even with a heavy mind. For, 
all that he has said in support of his 
Resolution is virtually in opposition to it. But 
straightaway I might submit that I have the 
fullest sympathy for the object behind this 
Resolution but for that very reason, I want to 
oppose it in toto not only because it is 
unnecessary, but because it is against the 
interests of the displaced persons from East 
Pakistan. What does this Resolution suggest? 
It suggests that we should, appoint a Com-
mittee to enquire into the condition of the 
refugees from East Pakistan and secondly that 
the Committee should make suitable 
recommendations for their speedy 
rehabilitation. Anybody may be in doubt and 
it obviously seems that Mr. Banerjee is in 
doubt 
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as to what the condition of the refugees from 
East Pakistan is and therefore he wants to 
enquire into their conditions. I for one and I 
am sure my hon. friend, the Minister for 
Rehabilitation, has no doubt in his mind as to 
what the actual condition of these displaced 
persons is and no enquiry into that is 
necessary at all. Certainly their condition is 
not what it ought to be and' that being so, we 
should not waste time and adopt this dilatory 
Resolution, as I would call it but should 
straightaway do something really substantial 
and effective for their well being. Then what 
should those steps be? Mr. Banerjee would 
like the Committee to make those suggestions. 
Do we not know them? Have we not now 
enough experience in the matter of 
rehabilitation of the displaced persons? Ever 
since 1947 this problem has been before us. 
Seventy lakhs of displaced persons from 
Pakistan we have already dealt with and 
successfully rehabilitated them in a very great 
measure. Even so far as the displaced persons 
from East Pakistan are concerned, we have 
been dealing with that problem for so many 
years. We do not stand in need of •educating 
ourselves now with the pros and cons of this 
problem. We must  do something really 
effective and so far as it is possible for the 
Government and the country to do they are 
doing. Certainly something more could be 
done. It is always possible to improve upon 
any good thing that we do and our efforts must 
be directed towards that. The President has 
rightly said in his Address that this is a human 
problem firstly, and secondly that it is a 
problem the solution of which, we hope, will 
be looked into by the Pakistan Government. 
That is the correct attitude. Firstly, I might 
submit that I slightly differ with the President 
when he says that it is only a human problem. 
For, though it may have been a human 
problem so far, but recently it has become 
more of a political problem than a human 
problem. So far as the question of reha-
bilitation of persons coming from East 
Pakistan  to India out of   their 

own free will or out of their love rather for this 
country or because of some insecurities that 
prevailed in East Pakistan is concerned, it is of 
course a human problem. But then, so far as 
the question of aggravation of this problem is 
concerned, it is not human but it is a political 
problem the solution of which lies with the 
Pakistan Government but the Pakistan 
Government, in the way in which they are 
going to adopt their new Constitution, are 
creating a very big political problem not only 
of national importance but of international Im-
portance and I have no doubt in my mind that 
this problem is going to be a very serious 
problem not only for India or Pakistan but a 
problem which will have to be looked into by 
the U.N.O. and by all the other free nations of 
the world. I am referring to the new 
Constitution which the Pakistan Government 
is going to frame. They have provided in the 
Constitution that Pakistan shall be an Islamic 
State. Now that being so, it becomes virtually 
impossible for any non-Muslim to stay in 
Pakistan. How can a non-Muslim stay in a 
State which is going to be declared purely an 
Islamic State where non-Muslims will not be 
considered to be equal citizens with Muslims. 
How can non-Muslims afford to stay as serfs 
in that State and therefore no seff-respecting 
non-Muslim would continue to stay in Pak-
istan as such when it is declared purely as an 
Islamic State. A non-Muslim will not have the 
right to stand for the post of the President of 
the State. That is something which would 
surely be intolerable to any non-Muslim ana 
particularly if he is a non-Muslim or East 
Pakistan. Because let us not forget the part that 
the non-Muslims of East Pakistan, as they are 
now. but who were formerly the patriotic 
citizens of United India played or toe 
important role they played in toe struggle for 
freedom of this eountry. Very large number of 
persons who are now in East Pakistan 
beloneed to the Terrorist Party in Bengal. Of 
course the Congress was not in sympathy with 
that Party  in  later days 
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but when the Partition of Bengal was 
effected, that Terrorist Party lent very 
great support to the freedom movement in 
this country. They sacrificed their lives 
and their patriotism cannot be forgotten. 
Such are the non-Muslims who are 
residing in East Pakistan and certainly 
their blood must be boiling when they find 
that they are going to be treated as serfs 
and slaves and not as citizens with equal 
rights with the Muslims in their own land. 
I am sure that those brave, bold and 
patriotic non-Muslims have reconciled 
themselves to their present lot in Pakistan. 
They have reconciled themselves to the 
division of this country but they want 
surely to live there as honourable citizens 
and not as serfs and slaves. That being so, 
those non-Muslims will not stay in 
Pakistan as such and will either come over 
to this country or will, I have no doubt in 
my mind, sooner or later—perhaps sooner 
rather than later, claim from the Pakistan 
Government a separate territory for 
themselves on the same basis on which 
Pakistani Muslims formerly when they 
were part of India, had Claimed a separate 
territory for themselves. Surely, they will 
be very sorry to make such a claim but 
then they will have absolutely no other 
alternative than that. When I make that 
submission, when I anticipate that sort of 
huge agitation which is likely to grow up 
very soon surely, as soon as the 
Constitution is passed, I should not be 
supposed to suggest that that part of 
territory which those non-Muslims would 
claim for themselves as their new home-
land where they might live as free citizens 
with dignity, should be a part of India. 
No—far be it from me. I don't forget that 
Sardar Patel once suggested and 
emphatically and rightly too, that if 
exodus from East Pakistan continues to be 
of this huge magnitude, there will be 
shortly a time when we may have to make 
a demand on the Pakistan Government for 
ceding a part of their territory to India 
where these    displaced    persons,    who    
are 

going over to India, would be rehabi-
litated. But I am not taking that aspect into 
consideration at all. I am submitting that 
these non-Muslims will claim and will 
have a right to claim and we, who have 
always been against colonialism in the 
world, we who have always been against 
accepting the principle of discrimination 
between one citizen of a country and 
another, in whatever part of the world it 
be, whether it be South. Africa or whether 
it be anywhere else, we who are definitely 
opposed, vigorously opposed, to the 
policy of apartheid in South Africa, 
certainly, consistent with our international 
policy, cannot tolerate any such thing 
being adopted in Pakistan. We shall not 
surely be accused of interfering with the 
affairs of another sovereign State, because 
the subject is not one which affects a 
particular State only. It is a question 
which affects the international politics. If 
one State ix going to be based absolutely 
on one religion, if it is going to place its 
citizens professing another religion on an 
inferior level, certainly that would be a 
question of international importance. 
When such an agitation is. raised there, 
not only will that agitation receive such 
sympathy and support as it may be 
permissible to us to offer as a foreign 
State, but it shall receive sympathy and 
support from: all the free nations of the 
world. And certainly that question might 
come up-in  the international councils. 

Now what I was submitting was 
that the part of the territory which 
the non-Muslims might claim from 
Pakistan Government as a separate 
territory for their own residence need 
not necessarily become part of India. 
After having got this demand of 
theirs it will be for them to decide 
whether to make an independent 
soverign State of their own and______  

MR. CHAIRMAN: We need not 
discuss hypothetical propositions. You 
proceed with the Resolution. 
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SHRI JASPAT ROY KAPOOR: I think, Sir, 

that the object of this Resolution was not only 
to help the displaced persons who have come 
over here, but also to help them in such a 
manner that their number may not increase in 
future. If their numbers go on increasing, then 
no effort on our part would be able to solve 
the problem. 

AN HON. MEMBER:   Question. 

SHRI JASPAT ROY KAPOOR: So we must 
go to the root cause of it and...... 

MR. CHAIRMAN: Yes. Mr. Kapoor, let us 
undertake our responsibilities. Let us deal 
with what he wants.- He wants this country to 
suggest conditions for their better 
rehabilitation and relief. We need not discuss 
possible repercussions elsewhere. 

SHRI JASPAT ROY KAPOOR: What I was 
submitting is that the best way that our 
Government can help the displaced persons is 
to stop this increasing exodus from East 
Pakistan, and in a friendly way. The 
Government must do whatever it can to help 
the rehabilitation of the displaced persons 
who have already come over. But besides 
that, it should tender friendly advice to our 
neighbouring country, Pakistan, to adopt such 
measures as would make further exodus 
unnecessary. 

SHRI^J^. C. GHOSE: May be, friendly or 
unfriendly makes no difference. 

SHRI JASPAT ROY' KAPOOR: If the 
present situation is allowed to grow, it will be 
bad not only for the displaced persons, but it 
will be bad for us and it will also be bad for 
Pakistan for whom we have the friendliest 
feelings particularly, and bad for the entire 
world. I am submitting, therefore, that about 
this Constitution based on religion, our 
Government must submit a strong note, not 
only to the Government of Pakistan, but to the 
international world and also to the 
international organisation. 

I was a bit surprised to hear my hon. friend 
Mr. Satyapriya Banerjee expressing 
agreement with the suggestion of a certain 
committee that there is enough land in West 
Bengal for the rehabilitation of all the dis-
placed persons from East Pakistan.. Certainly, 
I should be very happy if that were really so. 
But if that be-so, I cannot understand why all 
this: wailing and complaining should be made 
there from my hon. friend over here—he is 
not there now—Dr. Radha Kumud Mookerji, 
who always avails of every opportunity to say 
that there is hardly any land in West Bengal 
for the displaced persons and so claims certain 
areas from Bihar so that these displaced 
persons may be settled in those lands. 

I am ending in a minute, Sir. 

I am not in agreement with my hon. friend 
Mr. Satyapriya Banerjee and I do not think 
that these persons can be happily settled in 
West Bengal. I am in agreement with Dr. 
Radha Kumud Mookerji and I would even go 
further and suggest that not only should 
Bengal claim some districts of Bihar, but they 
should be prepared to go. with the whole of 
Bihar and to have a united Bengal-Bihar. 

MR. CHAIRMAN:    That will do. 

SHRI JASPAT ROY KAPOOR: I am 
finishing in a minute, even less than sixty 
seconds. 

That seems to me to be the only way to 
solve this difficult and complicated problem. 
Bengal once had Bihar with it and I see no 
reason why it should not be prepared to join 
again with Bihar and if they do so, then this 
problem could easily be solved. 

Secondly, I would suggest to my hon. 
friend Mr. Satyapriya Banerjee and others of 
his way of thinking, to place before the 
displaced persons from East Pakistan the good 
example of the displaced persons from West 
Pakistan. These latter have gone over and 
settled all over this land.    Only 
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have been settled in Punjab. There may be 
some eight to ten lakhs who have dome over 
to Delhi. Several lakhs of them, about three to 
four lakhs have come to U.P. In my own city 
of Agra about fifty thousand have been 
settled. Similarly the displaced persons from 
East Pakistan should also be prepared to 
spread out. If they want to stick to their one 
part of the country—West Bengal—this 
problem cannot be solved. Let them be made 
more national-minded and more inter-
provincial minded and let them be not made 
little and  provincial minded. 

SHRI H. P. SAKSENA (Uttar Pra 
desh) : Mr. Chairman, I rise to speak 
in an atmosphere which appeared a 
little while ago surcharged with 
excitement. Tempers were running 
high. ............. 

SHRI B. C. GHOSE: Where were they  
running high? 

SHRI H. P. SAKSENA: ................. and the 
hon. the mover of the Resolution and the 
Minister for Rehabilitation were talking not to 
each other, but at each other, and they were 
being accused, one with making inaccurate 
statements and the other with having failed to 
do his duty. Happily enough some time later, a 
smile appeared on the faces of both these 
combatants and the atmosphere is now easier. 

Sir, I love the mover of this Resolution—
Shri Satyapriya Banerjee and I admire his 
sacrifices. But then a little doubt lurks in my 
mind that even the highest amongst the 
Bengalis succumbs to that temptation of look-
ing at things from a provincial angle. 
Unfortunately, Sir, this is my impression and 
it is proved and strengthened by the fact that 
my hon. friend Mr. Banerjee kept mum and 
silent when seventy-five lakhs of refugees 
from West Pakistan ran from one part of the 
country to another and he devised no measures 
to see them rehabilitated and accommodated 
properly. 

I      SHRI BHUPESH GUPTA:   How can he? 

SHRI H. P. SAKSENA: Why should he not? 
As a citizen of India it was his duty to have 
done his little bit. 

PROF. G. RANGA (Andhra): Yes, 
yes, but ................ 

SHRI H. P. SAKSENA: But what? No, Prof. 
Ranga, you will have your turn and your 
chance. You cannot interfere with me like 
that. 

MR. CHAIRMAN: All right, all right, Mr. 
Saksena, please go on. 

SHRI H. P. SAKSENA: Therefore, 
the. ............  

SHRI BHUPESH GUPTA: Surcharged 
atmosphere. 

SHRI H. P. SAKSENA: My hon friend Shri 
Satyapriya Banerjee is very happy that the 
refugees are united like a rock. 

I give him credit for uniting them like a 
rock to stand against the Government. I wish 
his efforts had been used in some better and 
more praises-worthy direction. 

SHRI SATYAPRIYA BANERJEE: 
Prescribe one. 

SHRI H. P. SAKSENA: I am suspicious that 
it was Mr. Banerjee and his friends who 
united the people in Bombay to bring about 
the riots last month and therefore another 
phalanx was created there in Bombay as it has 
been created in Calcutta. This is an open 
secret that all that is possible is to be done and 
is being done for the rehabilitation and 
accommodation of the refugees from East 
Pakistan. 

SHRI SATYAPRIYA BANERJEE: 
Question. 

SHRI H. P. SAKSENA: My friend, Mr. 
Banerjee, omitted to read the latest 
Memorandum, I should call it a leaflet  or a 
booklet, issued      by    the 
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Ministry of Rehabilitation regarding 
the measures taken during the last six 
months..........  

SHRI   SATYAPRIYA     BANERJEE: 
Please read out the relevant portions. 

SHHI H. P. SAKSENA:.................. for the 
refugees from East Pakistan. It was only 
yesterday, while speaking on the President's 
Address, that I expressed my great concern 
over the vast exodus from East Pakistan and 
warned the Pakistan Government that this 
running cancer and running sore must be put a 
stop to and that it is for them to put a stop to 
it. The Government of India is helpless. 
Otherwise, it may create a very bad effect and 
the repercussions   may  be  very    serious. 

What the Resolution of my friend, Mr. 
Banerjee, demands is the appointment of a 
committee consisting of Members of both 
Houses of Parliament to enquire into the 
conditions of the refugees. The conditions of 
the refugees are crying aloud; they are 
transparent; they are obvious. Even a blind 
man can see what they are suffering from. It is 
no use appointing a Committee to enquire into 
their condition. What is needed is to heal their 
wounds, to put a soothing balm on their 
lacerated hearts. It is not a work to be done by 
a committee. My hon. friend, Mr. Banerjee, 
and his associates should direct their energies 
towards that field of work instead of 
suggesting the appointment of a committee.   
What will the committee do? 

SHRI SATYAPRIYA BANERJEE: 
Government have failed to do it during the 
last few years. 

SHRI H. P. SAKSENA: Government may 
have failed. If Mr. Banerjee is so sure that 
Government have failed, it was up to him to 
make up for that deficiency of the 
Government by his own efforts, by his own 
organising capacity, by collecting together 
thousands upon thousands of people and 
rendering all the help that was possible for the 
refugees who were coming over from East 
Pakistan. 

SHRI SATYAPRIYA BANERJEE: We are 
doing. 

SHRI H. P. SAKSENA: You are not doing 
it. I would request you to look at your own 
failings instead of looking at the failings of 
the" Government. Government is doing its 
level best. 

SHRI BHUPESH GUPTA: The Committee 
can look into it. 

MR.  CHAIRMAN:   Order,  order. 

SHRI H. P. SAKSENA: I am not going to 
yield. I am not going to be perturbed and 
disturbed by him. I am strong enough to carry 
on on my own. 

SHRI SATYAPRIYA BANERJEE: Very 
brave. 

SHRI H. P. SAKSENA: Government is 
doing whatever is possible under the 
circumstances. It is doing more than that. 
Nobody has yet suggested what more concrete 
steps are to be taken by the Government. The 
Committee cannot do anything better than to 
suggest some steps which are at present being 
taken by Government. My hon. friend, Mr. 
Banerjee, gave a definition of rehabilitation 
and talked of its three component parts. Those 
three component parts are included in the 
present day activities of the Government of 
India and steps are being taken and have been 
taken uptill now for the relief as well as 
rehabilitation of these people. He makes a fine 
differentiation between relief and 
rehabilitation. 

SHRI SATYAPRIYA BANERJEE: There 
is. 

SHRI H. P. SAKSENA: Call it by any name 
you please. The help is there whether you call 
it relief or rehabilitation. 

SHRI SATYAPRIYA BANERJEE: They 
are entirely different. 

SHRI H. P. SAKSENA: You cannot give 
cent per cent, rehabilitation for the  displaced    
persons    when    their 
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millions.    That  is impossible.    Take a 
practical view of the things. 

SHRI B. C. £HOSE: Will the Government 
say it? Let Mr. Khanna say it. 

SHRI H. P. SAKSENA: Government will 
say whatever it has got to say. I am not 
speaking as the spokesman of the Government 
but am speaking as an independent thinking 
Member of Parliament belonging of course, 
and owing allegiance to a certain party which 
is responsible for the administration of the 
country. 

Now, we should not lose sight of the fact 
that this exodus from East Bengal is a running 
evil; it is not like that of the case of the 
refugees from West Pakistan. All of them 
were turned out, forced to leave their hearths 
and homes and we knew what their number 
was. We rehabilitated them. As my hon. 
friend, Mr. Kapoor, said, they were not averse 
to being sent to other parts of India. They have 
been rehabilitated in all parts of the country 
and they did not stick to their choice of being 
rehabilitated only in East Punjab. That was 
their position. Unfortunately, the refugees 
from East Pakistan stick to their choice of 
being rehabilitated in West Bengal. Now, 
West Bengal—half of Bengal—is not big 
enough to contain the whole of Bengal. That is 
obvious and, therefore, they should be persu-
aded to be rehabilitated in Orissa, in Bihar and 
in so many other places where they think the 
soil and the climatic conditions are congenial 
to them. Of course, there should be the choice; 
there is no doubt about that but it all depends 
upon where their accommodation is feasible 
and possible. 

This barren path of appointing a committee 
to enquire into the conditions of the refugees 
is a task for which even the refugees will not 
thank my hon. friend, Mr. Banerjee. 

SHRI SATYAPRIYA BANERJEE: You can 
take it from me that an overwhelmingly large 
number of refugees have supported my 
Resolution. 

SHRI H. P. SAKSENA: I think the most 
graceful step for my hon. friend, Mr. Banerjee 
to take as a reply to the ignominious and 
dismal failure of the Government—as he 
described it— in doing satisfactorily the work 
of the rehabilitation of the refugees, is to 
withdraw his Resolution. 

SHRI B. C. GHOSE: Mr. Chairman, I am 
extremely thankful to my hon. friend, Shri 
Satyapriya Banerjee, for giving us this 
opportunity of drawing the attention of this 
House and of Government to the plight of 
these hapless persons who have come over 
from East Pakistan. I would request Members 
of this House not to fasten upon the mechanics 
but upon the don-tents of the Resolution. That 
is the more important thing. It is a happy 
coincidence that the Minister for 
Rehabilitation is also a displaced person and I 
hope he will appreciate the agonies of people 
like Shri Satyapriya Banerjee or Shri Bhupesh 
Gupta or myself who are all displaced persons. 
The misery of these people is not of their own 
making. It is on account of the partition of the 
country which brought us our independence. It 
is, therefore, the responsibility of the whole of 
India to see that the conditions of these people 
are adequately looked after. Sir, I want to say 
two things. 
12 NOON 

One is that the problem of rehabilitation is 
inextricably bound up with the other very 
disquieting problem of the continued exodus 
from East Bengal. What are we going to do 
about that? 

SHRI    JASPAT     ROY     KAPOOR: That 
is the main question. 

SHRI B. C. GHOSE: That is one of the most 
serious questions.   There are 
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two questions. I am coming to the other one. 
This is one of the most important questions. I 
appreciate the difficulties of the Government 
when there is no finality to the problem, when a 
continuous stream of people are coming away, 
but what I cannot absolve Government of is 
their deliberate overlooking of the consequences 
thereof. What are we going to do about it? It is a 
problem which is not new. Advice, friendly or 
probably unfriendly, I believe, had been 
tendered to the Pakistan Government, but 
nothing has happened. We met, as the 
Rehabilitation Minister is aware, in October, 
and then certain suggestions were made which 
are detailed in this six-monthly review. There 
were very many good suggestions—relaxation 
of travel restrictions, facility for remittance of 
money and proper facilities for trade, 
employment and so forth, but the hon. Minister 
in this report says that he took this matter up 
with Pakistan and offered to go to Karachi for 
discussions. But no satisfactory response j so far 
been received. I ask him categorically: Does he 
expect a satisfactory response? Does he expect 
that conditions will so improve that this exodus 
will stop or the flow would be less and less? It is 
often ■ said that the reasons why people have 
aome away are the economic conditions 
prevailing in Pakistan. That is not the whole 
story. People who say that are just deluding 
themselves. The economic conditions come on 
the top of other factors. Conditions there are not 
very congenial, but still people do not come 
away because they are afraid as to what they 
will do if they go to a new country. It is only 
■when they find that even with those bad 
conditions they cannot live, they cannot have 
any avenues of employment, they are going to 
starve in Pakistan, that they are forced to come 
away, and also there may be, I am afraid, a 
political consideration, viz., that there may be a 
pressure also from certain sections to throw the 
Hindus out of East Pakistan so that West 
Pakistan  compared  to  East   Pakistan 

may not be inferior in numbers. Now if there 
is any truth in that theory, then the 
Government of India here must think about 
the consequences of that proposition. In 
evolving our rehabilitation programmes we 
should therefore have to bear in mind, what-
ever pourparlers we may have with the 
Pakistan Government, that the Hindus who 
are in East Pakistan are likely, if conditions do 
not improve— and the possibilities there are 
not very bright—to come away gradually. The 
problem of West Bengal is again aggravated 
by the fact—it is a fortunate fact—that the 
Muslims are not migrating from West Bengal 
to East Pakistan. I believe about seven lakhs 
of Muslims had gone out of West Bengal and 
about five lakhs have come back. So that is 
the position, and if that is the position, let the 
Government face up to this issue and plan 
their programme accordingly. It is no good 
saying that it is unfortunate that these people 
are coming away. If they come away, it is 
because they have to come away and they will 
come away. Now this, Sir, is the first issue 
that I wanted to place before you. 

The second is the question of rehabilitation, 
and the most important item therein is the 
question of their employment, of providing 
them with facilities by which they can earn a 
living and rehabilitate themselves. The other 
ancillary things come up only because people 
have not been rehabilitated. Then there comes 
up the question of relief, doles, educational 
facilities, medical facilities and so forth. Sir, 
although about 38 lakhs of people have come 
away until today from East Pakistan. I do not 
know—unfortunately we have not been 
provided with figures—as to how many of 
them have been self-rehabilitated. 

SHRI BHUPESH GUPTA: The majority. 
SHRI B. C. GHOSE. I am told that the 

majority of them have been self-rehabilitated 
and they are not a bur- 
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[Shri B. C. Ghose.] den on the Government. 
When my friends from other States tender us 
advice, quite rightly, that we should be more 
energetic and we should look after ourselves, 
we do say that we have been trying to do so. 
You go to Bengal; you will find that every 
Bengali family in West Bengal is burdened 
with one or more refugees, whom it is 
supporting. 

SHRI BHUPESH GUPTA: We are looking 
after the displaced Minister also. 

SHRI MEHR CHAND KHANNA: But I 
come from West Pakistan. 

SHRI B. C. GHOSE: Fault is often found 
with us that we do not like to go away from 
our homes. I think that is a common fault. 
Nobody wants to go away if he can stay at 
home and there would be a certain amount of 
resistance to go away from home if there were 
alternative avenues for settling in one's own 
home. Now I should like to know from the 
hon. Minister as to what is the number of 
people who came to be a charge upon the 
Government. Have they been able to 
rehabilitate them in the sense that I understand 
the word 'rehabilitation' over this long period, 
from 1947 to 1955? They have not been. That 
is our grouse against the Government. From 
1947 to 1955 a sum of 50 to 60 crores of 
rupees had been spent. How many persons 
have been really rehabilitated. I need not go 
into all the findings of the committee of 
officers who have said that moneys had been 
wasted, that plans and programmes were not 
properly drawn up. What is being done now is 
the question. When I come to the long-term 
employment question, which is the main 
issue—I would draw the attention of my 
esteemed friend Shri Saksena that I have read 
this report which had been circulated to us—
all that it says is that such and such things will 
be done. When will such and such things be 
done? It also says  that  so  many  persons  will  
be 

rehabilitated. Now I would ask the hon. 
Minister as to when are these schemes 
materialising. Within what period of time will 
the expected number of people be 
rehabilitated? There is the question of starting 
small and medium scale industries. I am sure, 
Sir, that the scheme will not be fully 
implemented within three or four years' time. 

SHRI MEHR CHAND KHANNA: 1 to 2 
years. 

SHRI B. C. GHOSE: So it is two years' time. 
Let us take the mean and say it is 1| years 
time. From 1947 to 1955—this is 1956—these 
people have not been rehabilitated. Now will 
the hon. Minister give me figures as to how 
many people have been rehabilitated on land? 
What is the amount of land he has given? Iri 
most cases it is two acres of land to an 
agriculturist family. Does he mean to say that 
that means rehabilitation? Who can draw 
sustenance from two acres of land? Can a 
family of five draw sustenance from it? 

PROF. G. RANGA: Most of us hwe got 
even less than that. 

SHRI BHUPESH GUPTA: The average 
comes to lesl than one acre. 

SHRI B.  C.  GHOSE: My    friend 
says that the average is less than one acre 
even. The Government committee itself 
recognises that it is not sufficient. 

Then there is the question of the 
reorganisation of the Government colonies and 
of the squatters' colonies. They still remain 
there. Of course something is being done. 
Eleven squatters' colonies have been regu-
larised, I know, but what is going to happen to 
the others? What is happening about the other 
colonies that the Government had sponsored? 
The main issue is that until and unless we can 
economically rehabilitate these people, 
whatever money we spend, Whether on relief 
or on other schemes, 
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will be of no avail and the problem will 
remain. Now, there was the question which 
was posed by my friend Mr. Jaspat Roy 
Kapoor about land being available in Bengal. 
Of course there is a lot of difference of 
opinion on that issue. As the hon. Minister 
knows, he himself had arguments with the late 
lamented Dr. Meghnad Saha who used to take 
up this question with great zeal. I am prepared 
to concede that if on proper enquiry it is found 
that there is not sufficient land in Bengal for 
the refugees who are coming over, then they 
have to be sent abroad. There is no other 
alternative, but, as I said, the first and 
foremost condition is that we should be 
satisfied that there is not sufficient land 
available in Bengal. As the hon. Minister 
knows, the Ministers' Committee had referred 
to certain schemes in Bengal, for example in 
the D.V.C. and other areas. We should like to 
know as to what has happened to the schemes 
that they had envisaged and as to how much 
land could be really found out, I believe there 
is a good ground for appointing a Committee 
to consider this question. As the hon. Minister 
knows, Dr. Saha's thesis was based upon 
certain report made by an officer of undivided 
Bengal, Mr. Ishaq. Now, that is being 
contradicted. It is necessary that the people of 
Bengal, particularly those who are associated 
with refugee organisations should be satisfied 
that really there is not sufficient land in 
Bengal. That will be helpful also to the 
Government because if they are satisfied then 
they themselves will know the real position 
and will be able to persuade the refugees that 
they have no other alternative but to go to 
plaSr outside West Bengal. As a matte* of fact 
very often we are condemned that we are 
parochial, that we stand together and that 
whenever two Bengalis meet they would speak 
in Bengali only—as if speaking in Bengali is a 
crime and that we do not use Hindi or English. 
May I, however, say that Bengalis have been 
sent over to the Andamans —where 
condemned prisoners used to 

be sent—but have they run away from there? 
Have not they stayed there? I am told that 
some of the Bengalis were rehabilitated in 
U.P. and they have not gone away from there. 
Probably they have been Treated fairly. 

SHRI H. P. SAKSENA: We are a hospitable 
people. 

SHRI B. C. GHOSE: Yes, all people who are 
hospitable will accept us. So I am prepared to 
admit that there may be circumstances when 
the refugees will have to be sent abroad but 
we shall have to be satisfied that land is not 
available in Bengal and then they must be sent 
under conditions as has been indicated either 
here or by the hon. Minister in a statement. 
They must be sent in blocks with a Welfare 
Officer and they must be looked after properly 
fofjperiod of time until they have been  really 
resettled. 

Before I finish, as I am now approaching 
the end of my time, I should like to say that I 
congratulate the hon. Minister for one thing, 
that is, for having expressed his stout 
opposition to the suggestion which was put 
forward by the Pakistan High Commisssioner 
in this country that the border should be 
sealed. Nothing could be more outrageous 
than doing anything of that sort. If the Hindus 
of East Pakistan are coming out, it is because 
conditions there are intolerable for various 
reasons and to seal the border against these 
people who were given a solemn promise at 
the time of independence would be betraying 
their cause and losing their confidence. 

Sir, as I said, the problem of refugees has 
not yet been satisfactorily tackled. When a 
Minister from the Union Government was 
posted in Calcutta hopes were naturally 
roused, I must frankly say that Shri Khanna 
has been aoting in a way which is quite 
satisfactory. His has been a very   sympathetic   
approach  but    the 
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sympathy will not save him for a long time, 
unless the refugees are rehabilitated and unless 
they feel that they have got something. But the 
condition unfortunately has not as yet very 
much improved. If there has not been so much 
row over this problem, it is largely because of 
Shri Khanna? But I might tell him that even he 
will not be able to keep the refugees for all 
time in silence. Unless they are rehabilitated, 
unless they get the facilities which they need, 
certainly they will clamour and it will be 
certainly very unfortunate if with all the 
money that we are spending even after ten 
years they find that they are still like street 
beggars. 

DR. RADHA KUMUD MOOKERJI 
(Nominated): Sir, at the outset I should like to 
congratulate ourselves that this very difficult 
subject f. rehabilitation of refugees has been 
consigned to the keeping of the most 
competent person imaginable, Mr. Mehr 
Chand Khanna who has been one of the worst 
refugees now in India. In the good old days I 
have myself enjoyed several times his princely 
hospitality in the city of Peshawar and also in 
the city of Murree. 

IMR. DEPUTY CHAIRMAN in the Chair] 

SHRI  BHUPESH  GUPTA:     He has left 
the city but brought the money. 

DR. RADHA KUMUD MOOKERJI: No; 
no. He has come away like an •ordinary 
refugee. Therefore I know that nothing is 
wanting in his heart as to the lines on which 
this problem of rehabilitation of refugees may 
be" tackled. Because he is a man of such vast 
experience and because he knows the problems 
of refugees so intimately, therefore I would put 
to him some fundamental questions which he 
should tackle with his Government as Minister. 
The first point to which I want a clear answer 
from the Gov-ment is this—whether they 
believe that this influx of refugees is going to 

be continued in an unending stream; whether 
it is the belief of the Government that the 
exodus of refugees cannot stop until we are 
faced with the catastrophe that the whole of 
East Pakistan will be denuded of its Hindu 
population. Whatever may be^ondi-tions and 
reasons, is the Government really conscious 
of the fact that stares them in the face that 
ultimately the entire Hindu population will be 
squeezed out of East Pakistan? I wish to have 
a clear answer to this point. 

Secondly I want to know whether the 
Government accepts the fact that there is 
unfortunately one-way traffic; that the stream 
of influx is flowing in one direction and that 
there is no corresponding reaction from the 
other side and whether we should reconcile 
ourselves to this fact that it is bound to be one-
way traffic. If these fundamental points are 
agreed to, then I am afraid it is the Govern-
ment of India that must apply its mind to the 
solution of this national problem by dealing 
with it at the level of the Government, that is 
to say, by dealing with the Pakistan 
Government by saying that that is the real 
situation which is obtaining in the country and 
whether the Pakistan Government is really 
agreeable to accept this position that it is one-
way traffic and secondly that this traffic 
cannot be stopped. Therefore the question is 
whether West Bengal is going to be deluged 
by this continuous avalanche overwhelming 
the province in this manner. Has not the whole 
of India a duty to rescue a particular State 
which'has been made to undergo suffering for 
the sake of winning freedom for the whole 
country? Now, if you tackle this problem at 
Government level, I must, as a student of 
history, remind the hon. Minister as to what 
took place on this subject. First it was left to 
the credit of Jinnah's statesmanship that he 
proposed that there should be a frank exchange 
of populations before partition was given 
effect to and that it should    take    place    at    
Government 
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level. If before partition was given effect to 
this exchange of population couid have been 
arranged between the two Governments of 
those days, we should have been saved much 
of this bloodshed and violence that became 
inevitable afterwards and could not be 
checked. Now, the second point is this. It was 
Sardar Patel who first declared that 
populations cannot be driven out of a country, 
they should not travel in the air. It means that 
they must come with their claims upon land 
recognized bj the State which cannot keep 
them. It is, therefore, the bounden duty of 
Pakistan authorities to see that this displaced 
population is not sent adrift in the world. After 
all, the basis of the partition was the number 
of population. The Radcliffe award was based 
ui-on a calculation of the population and also 
the revenue of the two divided States and then 
they came to the conclusion that certain areas 
must be reserved for this population and other 
must be reserved for the otb*"" half of the 
undivided province. So, there also I say that if 
today Pakistan has driven away fifty lakhs of 
its population, almost a fourth of its 
population....... 

PROF. N. R. MALKANI (Nominated) : Is it 
fifty lakhs or thirty-six lakhs? 

DR. RADHA KUMUD MOOKERJI: Of 
Course, calculations on this subject differ, but 
the non-official view in Bengal is at least fifty 
lakhs. But take it at whatever it may be, forty 
or fifty or sixty lakhsi the point is the 
unending influx. Therefore the situation is 
this. Have we not a claim upon the Pakistan 
Government as to this desparate situation 
which they have created? They may say that 
are not responsible for this exodus, but- you 
know the conditions, the grave conditions 
which are really causing this influx, namely, 
that the Hindu population feels that they have 
no future in that country. I should like Mr. 
Khanna to assure us whether these conditions 
can ever improve?    I 
126 RSD—2 

think he must by now be reconciled 
to the fact that no Hindu can stay in 
Pakistan with honour, with security 
of life and limb even. I understand 
that many well to do Hindus, who 
think of lingering there, are exposed 
to raids and dacoities mercilessly, so 
that there is hardly any law and 
order existing for the Hindu popula 
tion. Whatever that may be, perhaps 
they may be seized with fear, pro 
bably they think that the security of 
their life is at stake and their honour 
is also at stake. Whatever it may be, 
the people themselves are unable to 
stay any longer in East Pakistan. So, 
my question is this. Please have your 
schemes at Government level. Now 
one suggestion I submit is this. Of 
course, Sardar Patel thought of a 
very drastic remedy. I do not know 
whether the Pakistan Government 
can be induced to part with .some land 
in view of the fact that they have 
really not to support a vast number 
of its population. My humble sug 
gestion is this. There is a district 
called Khulna where the majority of 
the population are Hindus. By way 
of a sort of a compromise Murshida- 
bad district was exchanged with 
Khulna. In Murshidabad district the 
Muslims were in a slight majority of 
52 per cent, and in Khulna ......................  

SHRI BHUPESH GUPTA:      Do not make  
such  fantastic  suggestions. 

DR. RADHA KUMUD MOOKERJI: 
You must have all kinds of sugges 
tions as a remedy to this. So, I would 
try to cover the whole field. My point 
is this. If a district cannot be trans 
ferred with the population, then the 
only remedy that can be applied by 
Government is this. Khulna district 
should be administered by Hindus and 
there may be an exchange of popula 
tion within the Pakistan State. Tl at 
is my proposal. Now, transfer the 
Hindu population to certain areas and 
have those areas administered by 
Hindu officials. Now, there may be 
some kind of administration; other 
wise, we have to face a disaster ......................  
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PROF.  N.  R.  MALKANI:     1'akbi.m within  

Pakistan! 

DR. RADHA KUMUD MOOKERJI: State 
within a State.    That is to say,  [ if  they mean 
business  they  can  cer-   j tainly remove them  
and by effecting  ' an exchange of population 
within the State   they   can   easily   induce   
conditions which may prevent this exodus in  
the future.    Another  State  is  the victim of this 
exodus.    So, my point is  this,  that  this  
problem    must    be tackled  at  Government  
level.   Otherwise, there is no solution possible. 

Now, within the limits of our action in regard 
to rehabilitation, I am I afraid that Government 
is thinking ' too much in terms of economic and 
material rehabilitation of the refugees. But I 
think more important than the mere economic 
rehabilitation is their cultural rehabilitation. It is 
a most serious matter because we are faced with 
the problem of the destruction of an entire 
people so far as their culture is concerned. Their 
cultural integrity cannot be maintained if you 
are out for framing schemes by which these 
refugees may be made to settle anywhere in 
India. Which means will they be able to carry 
their language with them, their maimers and 
customs? That is very important for the cultural 
life of the community. How are you going to 
secure the cultural integrity of these people? 
You have, therefore, to attend particularly to the 
cultivation of their language. Well, you may 
make a rule that the number of refugees that 
may be settled in a colony outside Bengal 
should be sufficiently numerous in the par-
ticular area which may be selected for their 
settlement so as to make the education of their 
children in and through their mother tongue a 
practical possibility. I believe that probably a 
society of five thousand refugees should be the 
minimum number which may be settled in areas 
outside Bengal. Now, if that is always 
prescribed as a minimum for. a settlement, then, 
I think, in such areas outside  Bengal  these  
displaced  Bengalis 

would be able to preserve their national 
culture and their social manners and 
customs. I, therefore, believe that within the 
limits of West Bengal, the Ministry of 
Rehabilitation is doing its best by way of 
opening up new avenues of activity, 
economic activity md   employment.......       
x 

SHRI  BHUPESH   GUPTA:     Where? 

DR. RADHA KUMUD MOOKERJI: 
Well, in some colonies whidh I have soon 
myself. 

SHRI BHUPESH GUPTA: You know   the   
facts.     Don't   distort  facts. 

SHRI B. C. GHOSE: Which colonies? 

DR. RADHA KUMUD MOOKERJI: 
Well, I know of one colony. 

SHRI B. C.  GHOSE:     Name? 

DR. RADHA KUMUD MOOKERJI: Near 
Nadia. It is a very vast colony of one lakh 
people. I think they are prospering. I do not 
think it is quite advisable to say always that 
Government is wilfully mismanaging 
matters. And I think within the limits of 
West Bengal very great progress has been 
made in trying to rehabilitate the Bengalis on 
these new economic lines. In these colonies 
there is a substantial development of both 
agriculture and handicrafts, and I have seen 
some of them. Of course, I did not go there 
as an auditor so as to have a balance-sheet 
prepared and ready. I think that the scheme 
which they have in view is (Time bell rings.) 
fruitful, but, of course. I do not know exactly 
the extent of success that has attended their 
efforts. (Interruption.) However, so far as the 
domeslic scheme of rehabilitation within the 
area of West Bengal is concerned, I am quite 
confident that the Government will be able 
to frame a scheme which .ill be fruitful in its 
results., 

SHRI B. C. GHOSE: What has hap-, pened 
in nine years? 
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DR. RADHA KUMUD MOOKEKJI: 

History need not repeat itself always. We may 
look for a brighter future, with better advice 
and guidance of this House which is rather 
honoured by such intellectual giants here. So, 
I think that the problem of rehabilitation of 
Bengalis within Bengal is far less difficut 
than the problem of economic' rehabilitation 
of these displaced Bengalis outside their own 
province of West Bengal. Therefore, I say, 
"Please have colonies of at least 5,000 people 
settled in one place" so that they may build up 
there with their new efforts, the society in 
which they have been living so long. 

SHRI BHUPESH GUPTA: Mr. Deputy 
Chairman, this is an important Resolution, not 
merely because of the suggestion that it 
makes, but also because it gives us an 
opportunity of discussing so vital a 
problem— the problem of rehabilitation of 
displaced persons from East Bengal. 

Sir, I think very advisedly a suggestion has 
been made for appointing a Committee to go 
into this question. It is obvious to my hon. 
friend, Mr. Saksena and it may be obvious to 
somebody else. But the trouble is that we have 
not been able to solve the problem at all even 
in eight years after partition. If you want to 
see an exhibition of heartlessness, ineffici-
ency, woodenheadedness, nepotism, 
corruption, smug complacency, bungling, 
wastefulness and arrogance, come to the 
Rehabilitation Ministry of West Bengal and 
you will see a big exhibition of all these 
features. That is why I say that it is essential 
today for the Members of Parliament to 
constitute themselves into a Committee and 
go into the whole affair, so that Parliament 
knows the problem much more intimately 
than it knows today and so that Members of 
Parliament may give their best thoughts to the 
problem which should be settled and solved 
without much delay. I have no doubt in my 
mind, Mr. Deputy Chairman, that hon. friends 
on this side of the House as well as on   that  
side  are  all    interested    in 

i grappling with this problem. I have ; not a 
doubt in my mind about it, although I know that 
it is not within their power today, because of 
certain other extraneous factors, to bring their 
wisdom to bear upon the subject. Sir, I know 
their difficulties. Therefore, I would like to 
place a few things before this House, so that 
they can consider them with a view to solving 
this problem. 

First of all, let me make it quite clear that 
from the official reports, we get an idea of the 
dimension of the problem. There are no less 
than 35 lakhs of displaced persons from East 
Bengal wh6 are in West Bengal today. Now, if 
you compute it, then it comes to this. In every 
eight or nine Bengalis, one person is a dis-
placed person. Obviously enough, when the 
problem is so great, when the human aspect is 
so big, the rehabilitation of West Bengal's 
ectonomy, not to speak of the rehabilitation of 
these people. who are displaced, is 
inconceivable without going into this problem. 
We are talking about the reconstruction of our 
economy and rebuilding our nation and when 
we find before our eyes our humanity, man 
power and labour forces going idle and 
running to waste, we should ponder over the 
problem from a broader angle. How can you 
think of reconstructing West Bengal's 
economy without harnessing the productive 
activities of those men and women who want 
to work, but who do not get an opportunity to 
work—those men and women who want to 
take their positions in the rebuilding of the 
nation—in the mills and factories, but who are 
today lying uncared for in the streets of 
Calcutta, in the station platforms and in the 
worksite camps and other camps which are 
nothing but ghetfos of human misery and 
agony. I ask this question. You may be told 
that the Rehabilitation Ministry has been 
doing so many things? If you are to prepare a 
datelogue of your activities, you can. But I can 
also prepare a list of activities of their 
inefficiency and bungling, which will be much  
longer than    theirs,    when 
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what   little   things   they have done. 

Mr. Deputy Chairman, the main 
problem today in respect of rehabili 
tation of the refugees is one of pro 
viding them with gainful employment. 
As has been pointed out by Shri 
Ghose, the land that has been given 
is far too inadequate to ensure settle 
ment of the displaced persons. I 
have worked it out. It appears that 
about 2 lakh acres of land have been 
distributed to about two lakh families 
of refugees. It means that it comes 
to about, on an average, an acre per 
family. Now, if you read the Plan 
ning Commission's Report, you will 
find that at least three acres will be 
required, provided the land is good, 
for enabling a family to settle there. 
Therefore, what they have got is not 
at all adequate. On that score, the 
Government cannot claim that they 
have settled the refugees, because 
mere distribution of land cf this sort 
does no help very much. In fact 
masses of refugees who got land are 
again trekking out of the countryside 
in order to find employment else 
where. The refugees are given some 
rehabilitation benefits—as they call 
them—and they are not much helpful 
to them. Then again, in the indus 
trial sector and in the urban areas, 
the settlement has been very very 
negligible. Taking the whole thing 
and even relying upon the Govern 
ment figure, you come to a position 
where you find that only 15 lakhs of 
people have got some form or other 
of rehabilitation benefits. The word 
'rehabilitation benefit' is quite inter 
esting. If you are given some doles, 
Rs. 2 or Rs. 10 or given some kind of 
assistance for meeting certain difficul 
ties, you are supposed to have got 
rehabilitation assistance. Let there 
be no mistake about this that 
these ............ 

SHRI MEHR CHAND KHANNA: That is 
relief, Mr. Gupta. 

SHRI BHUPESH GUPTA: Some 
assistance. 

Whether it is done or not, accounting is 
made that rehabilitation assistance has been 
given. It does not help the rehabilitation of the 
refugees. We want to see them rehabilitated in 
life so that they can produce wealth and 
become settled as citizens in our land just as 
any others. That has not been done. Not even a 
few drops of little assistance from the 
Rehabilitation Ministry have gone to them. 
This is something which is taken from their 
report. I should have thought that the time has 
dame for the Government when they should 
wake up and take vigorous measures. But 
nothing of that sort has happened. Tributes 
have been paid to the hon. Mr. Khanna. He is 
a very lovable person! He speaks fine! And 
when he calls a meeting of the Members of 
Parliament to discuss this problem, no matter 
what happens to the problem, he gives them 
very good sweets and other things. He is a 
very likeable person. I do not deny it. But, 
unfortunately, we will have to judge it not by 
the sweets, his smiles, the fluent talks he 
indulges in or the kindly dishes he serves to 
the Members of Parliament; but by practice in 
those areas where that uprooted humanity is 
living, that is to say, in those villages and in 
other places in the urban areas where people 
are crying for help and assistance and are 
trying to eke out a living. Therefore, I come up 
against the Himalayan failure on the part not 
only of the West Bengal authorities, but also 
the Central authorities. As I was stating, the 
main problem is the question of gainful 
employment. Now I do not deny the 
dimensions of the problem. I am quite aware 
of it. I am also aware of the fact that there is 
very heavy pressure on land in Bengal. Yet it 
is possible to find some more land if you will 
only take over the lands from those people, 
big landlords and others, who even after the 
enactment of land legislation manage to keep 
plenty of land in their hands. It is possible, but 
the Government is not doing it. It is possible 
to generate public cooperation in the 
countryside, so that some  more  land  is  
brought    under 
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cultivation or placed at the disposal of the 
Rehabilitation Ministry to be distributed 
among the displaced persons. Efforts have 
been made by public organisations, but they 
have been turned down. I know of a number 
of schemes to which the attention of the 
Ministry has been drawn, but they do not pay 
any attention to it, because they are not 
prepared to touch the vested interests. You 
cannot have it both ways. To please the vested 
interests and at the same time help the 
displaced persons is very difficult. Even a 
magician like Mr. Khanna cannot perform 
such a trick. 

Then there is the question of finding 
employment in the industrial sector. Now, we 
have been telling them, "Start industries in the 
State sector with a view to rehabilitating the 
refugees and giving them employment." It is 
quite possible in tne context of the West 
Bengal economy to undertake such ventures, 
which will only go to strengthen the national 
economy. But they would not listen to us. 
They say that they are giving assistance to 
certain private capitalists on the understanding 
that they will start new enterprises or expand 
the existing enterprises for providing jobs to 
the displaced persons. The whole venture has 
proved to be unsuccessful. I know that seven 
or nine spinning mills are to be started for 
them. They have given help to certain big 
people, B. C. Non, etc., very big people who 
have cash and who are always in an 
adyantageous position under this benign 
regime. They are given money, and then they 
do not bother about it; there is no method for 
seeing as to what is being done. This has 
become a kind of mechanism for vested 
interests to get some money out of the 
Government in this manner with a view to 
enriching themselves and advancing their 
positions rather than for the rehabilitation of 
the refugees. I ask the hon. Minister, "Why 
are you fighting shy of starting industries in 
the State sector, which would be under the 
Government completely, with a view to 
rehabili- 

tating the refugees? Have not you admitted 
that your whole scheme has failed? Have not 
your past policies proved to be colossal 
failures, such failures that any sensible 
Government would have refrained from 
proceeding with them?" Nothing of the sort is 
done. I say that it is very easy to start 
industries for the rehabilitation of the refugees 
because that sector has to be expanded. You 
cannot rehabilitate the refugees in the agri-
cultural field alone. Industry must be given 
top priority, and it is also good, so far as the 
whole country's economy is concerned, so 
that the labour force could be turned to 
productive effort and be harnessed in 
industrial enterprises. Thus, they get 
rehabilitated and the entire country gains from 
their production. 

So far as Rehabilitation Finance is 
concerned. Government itself ha< admitted 
that much of the money has been wasted. 
Funds are given to certain big people. I do not 
know whom they are trying to rehabilitate. 
The big people from Dacca, Mymen-singh 
and other places? Money is freely given to 
them, but there is no check as to how the 
money is being utilised, how many refugees 
have been settled, etc. I am not blaming 
anybody. I am saying that the whole scheme 
is mis-conceived. The whole thing might 
serve well for the distribution of patronage 
and other things. As you know, apart from the 
displaced persons coming from East Bengal, 
there are also certain displaced Congressmen, 
big ones, who might have been so many 
things but have been nothing, who are 
loitering about the displaced persons' camps. 
There is almost an Association of Displaced 
Congressmen in Calcutta actually, including 
some ex-Ministers. Some of them ask for 
money and get money. Such things have been 
happening. Many loans which are not 
financially good loans, are given. They are 
financially bad, but still they are given. It is 
one aspect of the matter. 

Now, another thing is that Mr. Khanna    
does    not    accept    popular 
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is another problem How can you tackle a 
problem of this dimension which involves 
millions of people spread all over the land if 
you are not prepared to accept the cooperation 
of the refugees themselves? He has been 
acting upon cfertain policies. From the look of 
him, you will feel that he is a sympathetic 
person, kindly person, but he has consistently 
refused to accept the cooperation of the 
refugee organisations. Why is it? Why does he 
refuse it? Because they do not ask for any 
salary, allowances, house allowance, motor 
cars, etc., they come there to the doorsteps of 
the Ministry, offering on a silver salver their 
co-operation and their goodwill but they are 
turned away, and the Ministry does not accept 
them. Now, Sir, the whole thing has got to be 
gone into. I would request the hon. Members 
of this House to treat this problem as a 
national problem, not as a problem which 
affects West Bengal alone, and come to grips 
with it in the manner in which it should be 
tackled, I hope, Sir, given the goodwill, given 
the collective wisdom of the Members of this 
House, we  can  solve  this. 

Another obstacle is that the West Bengal 
Congress has been acting as partisans in this 
matter. They are using Rehabilitation Funds 
for electoral purposes, for financing their 
party aims. The Rehabilitation Minister in 
West Bengal is the embodiment of such 
corruption and political partisanship. 

SHRI SATYENDRA NATH BOSE 
(Nominated): Sir, we have often heard it said 
that we the Bengalis are parochial, are not 
able to solve our problems, whereas people 
from other parts of the country are able to 
tackle their problems successfully. I would 
simply remind this House that there was a 
time when Bengalis did not remain within 
Bengal but spread over the whole of India, at 
least over the whole of North India, but now, 
of course, the people who are      outside 

Bengal, who are Bengalis, feel they are not 
wanted in thflse States. I simply remark that to 
say that Bengalis are parochial will not 
perhaps explain the difficulties in which the 
Bengalis find themselves at the present 
moment. What we really want is not a solution 
of our problems by asking Pakistan tj mend it? 
ways. 1 think it is not India's policy. In such 
an event, in other countries there will be 
rattling of arms, but here we believe and we 
are firm in principles of peace. What we really 
desire is that we should really think of this 
problem. I have heard for example on many 
occasions people in power and responsibility 
admitting frankly that most of the money that 
has been given for relief and rehabilitation has 
been wasted. That has been admitted, but the 
point that I want the House really to consider 
is this: It is a problem of such complexity and 
difficulty that to say that a few Members of 
this House should be associated with this 
problem is not really asking for something 
which should not be granted. Suppose I ask, 
has the Government studied the question as to 
how these people dould be employed, or what 
were their occupations when they were in 
Pakistan. I don't think Government has at their 
disposal any statistics as regards the way in 
which these people were employed when they 
were in Pakistan. You have not thought of that 
at all. When these people came, you were not 
prepared. In the beginning you were not pre-
pared. You had not thought of tackling the 
problem in that manner but you have left 
things to drift themselves. After a long period 
of seven years of inaction when the original 
initiative that might have been inside these 
people themselves must have atrophied, now 
you have the picture of people who rely 
mainly on doles, who think that after all it is 
the Government's duty to maintain them at 
any cost. But it is not always the fault of these 
people who have been reduced to such a state 
because whci. formerly they were in their own 
countries, they were industrious people, 
working out their existence and 
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having their own corners where they could 
work and busy themselves in gainful 
employment. We had never studied as to how 
these people could be employed and where 
they could be settled and how they could be 
fitted into the various problems, into the 
various things which are of national 
importance. For example, Eastern Bengal 
people are supposed to love water and I 
suppose, they would like to be settled in such a 
place where ; it will be more or less congenial 
with their surroundings. Now you think ; of 
rehabilitating them in the sub-Himalayan 
regions. These people are j t*©t noted to be 
sailors. They are good j people for certain 
walks of life. I would request these points to be 
j taken into consideration and we | should not 
only think of spending money but we should 
also see that ; the man-power—the additional 
men that we have got—are also utilised for the 
best interests of this State. There is no question 
of being able to answer as to whether this 
continuous drifting across our frontier will ever 
cease or not. Well, at least, we must know that 
if the economic conditions deteriorate in the 
other part, there will always be this little drift 
and the drift will continue for some time. 
People on the other side—the Hindus—have 
got no future in the ; sense that though they 
may be now suffering to stay there, their future 
: generation—the Hindus that may be f living in 
East Pakistan—will have no possibility of any 
gainful employment. That is really obvious to 
every Bengali who had been in East Bengal. 
Even though there are people who continue to 
carry on in East Pakistan, they try to send their 
families across the border. While we ask you to 
solve the problem, while we ask you to let all 
right thinking people to think of this problem 
because we don't think that this problem has 
been successfully tackled,—the problem is of 
such magnitude that we have not really given 
thought to this problem at all,—while we ask 
you to not only to think on the ministerial level 
or the secretariat level or at the bureaucratic  
level but when  we  ask 

you to see that there should be some Members 
of Parliament who should be associated also, 
who should be allowed a chance of studying 
the problems, it really means this that we are 
just as anxious as anybody else to help the 
Government and try to sit down and see that 
there may be other possible ways of tackling 
this question. We don't say that this problem 
will continue to remain insoluble but we say 
that perhaps if it is rightly done, if the 
problem is tackled at the right moment, 
perhaps we would be able to valiantly find our 
way out of the insuperable difficulties which 
face us at the present moment. 

SHRI C. P. PARIKH (Bombay): Mr. Deputy 
Chairman, the Resolution which is brought 
forward before this House for the 
rehabilitation of the East Pakistan refugees is 
very important because the problem is more 
difficult in this area than it was in West 
Pakistan because although 75 lakhs of persons 
came from West Pakistan, more or less they 
are rehabilitated to a fair degree and the 
reasons were different. The reasons why these 
people were able to be rehabilitated in a short 
time were that they possessed technical skill 
and were also in business. They dominated 
the affairs—economic, commercial and 
industrial—in Punjab and they were able to 
settle in this portion of this land by spreading 
themselves in \rarious territories of Rajasthan, 
Bombay, Bangalore, Madhya Pradesh, 
Hyderabad etc. Now the position is quite 
different- in the case of East Pakistan from 
which refugees are coming because those 
persons are neither artisans nor are they in 
business. As regard land also, there is 
limitation of land on which we can 
rehabilitate them. Because they are all centred 
round West Bengal and therefore the 
difficulty arises greatly I am a Member of the 
Rehabilitation Finance Administration and as 
such we are very much worried over the 
problems which are coming from East 
Pakistan and over the loan applications which 
are made to the Administration. With regard 
to the Committee 
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suggested, I may say that there are 4 non-
official Members on this Administration— 
myself, Mrs. Sucheta Kripalani, Pandit Thakur 
Das Bhargava and Mr. S. R. Chatterjee. You 
will realise that two of them are Bengalis. 
Over and above that, there is an advisory body 
of about 6 to 7 persons who are Members of 
Parliament—along with others. Therefore as 
regards settling them in business and 
industries, Government are paying great 
attention but the problem is difficult and so I 
say Government had acted very wisely in 
appointing the Union Rehabilitation Minister 
and making his Headquarters more or less for 
a longer time in West Bengal. Mr. Mehr 
Chand Khanna is not only a refugee but he is 
an administrator, a financier and a capable 
man and I am sure, that the problems of West 
Pakistan were solved to a great degree on ac-
count of his influence and on account of his 
work and I am quite sure that looking at -the 
progress that has been made in West Bengal in 
the last six months. We have reason to be con-
fident about what will happen in the next two 
years and I am quite sure that with the drive 
that he has also exercised in East Pakistan, he 
will be able to successfully solve this problem. 
In that part it is very difficult because it is still 
a floating population and a population which 
has to be trained in a certain manner. On such 
problems   he   is   very   keen. 

With regard to the rehabilitation finance 
loans which Mr. Banerjee referred to, I may 
say that the State Government is giving and 
also the Administration is giving help I may 
say that with regard to the grant of loans, we 
have been very .liberal as far as we could and 
have given many loans though there was risk 
in it. We thought even if 10 per cent, of the 
refugees are able to derive benefit, the 
purpose of the loans will be served and on that 
account we have very generously granted the 
loans although I may say here that 60 per 
cent, of the loans  are  still  bad  but  we  are  
not 

afraid of that. We are giving and are following 
a policy by which persons will be 
rehabilitated in business and in industries. 
That is one aspect of the thing—problem. 
MR.   DEPUTY  CHAIRMAN:       You can 
continue after  lunch. '\ 

The House stands adjourned till 2-30. 

The House    adjourned    for 
lunch at one of the clock. \ 

The House re-assembled after lunch at half 
past two of the clock, MR. DEPUTY CHAIRMAN 
in the    Chair. 

ARRESTS IN  CALCUTTA 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, I wish to draw your attention to the fact 
that already in Calcutta and Bengal 1,100 
people have been arrested although the strike 
and the hartal have been absolutely peaceful. 
So I request you to communicate to the 
Government that such matters should be 
discussed by this House, because they have 
been arrested in connection with their legi-
timate movement conducted quite peacefully. 
The people have been expressing and 
conducting themselves in a very very peaceful 
manner. I do not know why after yesterday's 
speeches of the Prime Minister and Shri 
Govind Ballabh Pant so many have in so short 
a time been arrested in West Bengal. The 
whole of Calcutta and Bengal have been 
handed over to the police, 

(Interruptions.) 

Therefore, I submit that we can 
not sit in this House unconcerned 
when such things are happening in 
our country and so I request you 
to.............  

SHRI R. U. AGNIBHOJ (Madhya 
Pradesh):    Why not...................  

MR. DEPUTY CHAIRMAN: Order, order. 


